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Open Court

CENTRAL ADMINISTRATIVE TRIBUNAL
ALLARABAD BENCH : ALLAHABAD

ORIGINAL RPPLICHTIDN ND;?BE of 20086,

‘Allahabad, this the. 13“H day of August, 2007

bl ST | i b
| .ij aqif on’ble Mr, Justice Khem Karan
| 1 Rl THon'ble Mr. K.SU: n
| LR LR A '
J C L C.P, Gupta aged about 54 *i:l'
| Il Son ok iSri M.L. Gupta, |
5 | Resident of A-333 Avas Vikas Colony,
.\ Nandanpura, Jhanasi.
’ whpplicant.

| Ver=ua

L Indian Coun:il of Agricultural Research, through
| v Secretary, Ministry of Agriculture, Govt. of
' India, Krisni Bhawan, New Delhi.
I 2. | Director Gen=aral, Indian Counsel of Agrlcultural
Research, Krishi Bhawan, New Delhi.
i, Director, Tadian Grassland and Fodder Kesearch
{ Inatitute, 5wallor Road, Jhansi.

~Regporidents.

Crlginal Applicatisn No.1%G of ‘IEIUUE.

Mahipal Sinoh aged about 59 years,
gon of el Tlley Suliugl;
» Regident of 0U-11, 1G7RT Colony, Jhansi.
: LApplicant.
Versus

. 1. Indian Council of Agricultural Research, through

; Secretiry, Ministry of Agriculture, Govi. of India,
Krishl Bhawan, Hew Delhi.

2. Diractor General, Indlian Counsel of Agricultural
Ressarch, Kriashi Bhawan, Hew Delhi.

3. Diractor, Indlan Grassland and Fodder Research
Inatitute, Gwallor Road, Jhansi.

«HRespondent

Original Application No.8UU of 2006

Shreeram mlk;]?ﬂ ayed about 58 years,
San of Sri Yesralal
Resident of 53/1 Mohini Baba, 8.L.C. Road

Jhanei,
<Applicant
Versus
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1. Indian Coun=il of Aaricultural Res=arch, throuqgh
Secrotary, Minlstry of Agriculture, Govi, of Judls,
Krisnl Bhawan, New Delhi.

«. Director General, Indian Counsel of Agricultural
Resesrch, Krishi Ehawun, New Delhi.

|3, Lirector, lndian Grgaql nd and Fodder Research
' J Institute, Gwalior Road, Jhansi.

11 | gt 1) A )
: j'Qriginal?hpplich% j;qigas.
il g
]D K. Bhutani aged ab ut, 5 r:;{'

‘Son of Sri V.D. Bhutanl

Raaidant of 2, Shusjeel Enaluve,

Gwallor Road, Jkhansi.

<Applicant

Versus

1. Indlan Council of Agricultural Researzh, through
Secretary, Minlstry cf Agriculture, Govt. of India
Krishl Bhawan, New UEIh*.

2. Director General, Indlan Counsel of Agricultural
Kegaarch, Kricshi Bhawan, New Delhi.

3. Diracror, Indian Grassland and Fodder kesearch

[ngfitute, Gwallor Road, Jhansi.

lginal Appllcation No.795 of 2006

Gyasilal aged about 52 years, Son of Sri Govindi
Realdent of I'-8, IGFRY Coleony, Gualior Read, Jhansi.

¢ wApplicant
\
Versus

1. Tndian Counzil of Agricultural Reaearzh, through
Secretar;, Minlstry of Agriculture, Govi. of Ilnils,
Krisni Buawan, New Dalhi.

<+ Dirsotor Gonsral, Indian Counsel of Aaricultural
Foroeareh, “rishi Bhawvan, New Delhi.,

d. Lirector, inulan Grassland and Fodder Kesaarch
Instituts, Gwalior Road, Jhansi.
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Counsel For the applicant- Shri R.K. Nigam
Counzel for tne vespondente -Manody Kumar

OCORDER
By Hon’ble Mr. Justice Khem Karan, V.C.

In all these OAs respective applicants are
chellenging propriety and legality of show cause noticed
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dated 14.7.7 W6 and Further praylnd that the reapondsn's he

restrained | rom interiering with their working as T-7/1-R
and for companding them pot te diaturb original statua of
T-<EX=3.

[ 2,1 JALL: these agg_icanfs were | promoted to the posts of
at Technical Assistant T-3 & 4 HhsaAgaaﬁgted from thes post of
l’ T-1 to T-2-3 in the year 1978 and were subsequently
]1 promoted to different grades am{up to T-8. They say that
all “hepe promoticnes wore made Ln agcordance wlth the yulag
after holdlug tha DPC. Thelr grilevance is that the
respondents: have now issued a show cause noltice datad
14.7.2006 asking them to show caﬁse why the said promotions
'U' be |not cancelled on the ground that the same wers
;i ‘rarranenus. They say thht thia'ahaw cause notice is not
leqﬁh;and fustified after a lapsa of 28 - 29 years of the

t

*F& 'sald promoticn. They hava takan4=averal pleas.

11l :
3. Attempt has also been made to say that so many
persons, out of the persons 80, -pramatad  have already

e cetired or died during tEqa:!' ' EE?" 27 =28 years and

| I .
l”‘ it is not known'as to how t 1prnmntiana can be said
'|
|

||I ‘._r . § I '.-Pt"-\l
| to Haiarrnnenusfnnw after at,

a at three decades.

. ; |
4. ' In thelr reply, the respondents have tried to justify
the show ecause notices and have also tried to say that
premotion, in guesticn, Ls not as per rules,

L

L

9. Counsel for the applicant has stated that applicants

have alresds given their reply to the impugned show cause

notice and *he matter is pending with the authorities
concerned for taking final decision in the matter. He says
that the suthority may be asked to take an early decision
in the llght of wvhat the applicants have sald in the'r
respectivae r=plies and also in the Light of relevant rulen
and till then the :pjlicant should not to be disturked {rom
the present poaglitlon. Learned ,uunsﬂl Eﬂr the applicants

says that early declslen 13 also juﬂf n; expediant JJE alao



frem the point of view that la_omq of the applicants are

1ikely to b‘a‘ratire; shortly.

6. Learnsd counsel for the | respondents states that in
view of the law laid down by the Apex Court in the case of
ICAR and Others Vs. T.K. Suryanarayan and others reported
in (1997 (6 SCC 766), the Q.I;ha are not maintainable. He
however, 3aya that the authority cencerned has not taken
any decision on the show =ause notices, bhecause of the
interlm croer pajrs=d by this Tribunal.

Ta Laarned eounzal lfor the applicantas has submitted that
the appliciants lave &pp:ﬂhEﬂE‘hiDn; that the respondents may
distuch =heir present status and service benefit stc.
befors the finaliration of the matter. Learnsd couns2l for
the respondents asubkmits *!L that the guestion of
dlsturbing the poslition of asgplicants will not arise before
paseging »f Final! orders, pirsuant to Iimpugned notic=. We
thirk, in view of the statement of Shri Manci Kumar, -.».'?rﬁot
pass any arder, for not dis'urbinq the present position of
applicant “ill final orders are . passed by the Authority

|
concecrned. im&nkkmﬁutahh:&u$hnna*Kumanahauuaaaaed e

L{Muwal nead WMo vaAR mmm}

B. W2 think, these OAs should be disposed of and the
authorlity concerned be directed to take a final decision in
the contuxt of the notlices. These OAa are accordingly
disposad of with = direction that the authorities concerned
will take an early decision in the context of the show
cause notice after considering the replies given by the
spplicants or to bz given by the applicants within a peried

of one mnenth from today. No costs.
31
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Let copies be placed on record of connected 0.As.
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